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IN THE CENTRAL ADIMINISTRATIVE TRIBUNAL : HYDERABAD BE NCH
AT HYDERABAD
CA_HNo.39p7/93, Dt, of Order :23-6-93,

1.E.Narayans
2.K.Honnurappa
* -;Applicants

US. R Y

. The Supdt. of Post Office,
Anantapur Division, Anantagpur,

2. The Director General of Posts,

New Delhi,
++«.Respondents

Counsel for the Applicantsg : Shri Krishna Davan

Counssl for the Respondents : | Shri N.R.Devraj,Sr.CGSC

CORAM :
THE HOMN'BLE SHRI T.CHANDRASEKHAR REODY : MEMBER (3)

(Order of the Single Bench delivered p
Hon'ble Sri T.C.Reddy,-member (J{ ).

This is an application filed under section 19 of the
Administrative Tribunals Act, 1985, to direct ths lespandents
to declare that the applicants are sntitled to get the vaily
“4llowance for the period af training obtainad outside the

-

headquarters and pass such Other nrder ~e -
fet and ArTager in ths.circumstarces of the case,

The facts giving rise to this :.A. in brisf are as

follous :-
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2. S§i wI ighne Jevan, counsel For the applicant and 3ri

~.R.Devraj, counsel for the Respondents are present. Qiﬁi:jb
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applicants in this C.A. are tws in number, oSoth of them
were
cselected as Postal Assistant on 25-3-91. Udoth the aspplicants
priagr to sppointment to the promotional cadre as Postal
o ' tradihing
Assistant had undergons induction to Postal nssistant/in
P.T.C.Mysore from 21-10-91 to 10-1-32 as per the crders of
the competant authority. After completicn of the Training
the Respondent No.1 had passed their bills to the extent of
Travelling Allovance claim and daily Allowance claim had
not been admittedy,Bs their D.A. had besn denied these
applicants have filed the present O.A for the relief as
already indicated abaove. Admittedly the applicants had
gone tec Mysore to undergo the Training as per the orders
issued by the competent authority.  The fact that both the
. _ '
i .
applicants had completed training ih nur suance of the order
of the competent autharity 1is not denied in this O.A.  While
underqgoing trairning at Mysare the applicants dould have
spent some amount towards boarding and lodging. For all pur-
poses it hasto be taken that the afplicaﬂts vere cutside
" n .
Headguartere onsafficial duty while undergoing the said
W - ' )
training. So as applicant%here'nn:duty, it would be fit and
proper to direct the ﬁespnndents tq pay the g plicants Deaily

Allowance for which they are entitled to 1In accardqnce with
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Tules and regulations. Hance the Respondents are hereby
directed to reimburse the 0.A. for uwhich they are entitled
in accordance with rules and regulations, If any payments
had already been made, the game shall be dasducted from
among the amaunts Paid in pursuance of ths orders of this
Tribunal. The ahave orders shall be implemented within
two months from the date of communication of the same.,

The parties ars directed to bear their oun costs,

- - ck \ M

(T.CHARDRASEKHAR RECOY)
flember (3J)

Dated :23rd June, 1993,
Dictated in open court.
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To
1. The Superintendent of Post Office,

Anantapur Divisicn, Anantapur,
2. The Director Generzl of Posts, New Delhi,
3. One copy to Mr.Krishna Devan, Adqvocate, CAT.Hyd,
4. One copy to Mr.N.R.Devraj, Sr.CGSC.CAT.Hyd,
5. One copy to Library, CAT.Hyd.
6. One spare copy. )
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